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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
OLD SECRETARIAT, DELHI-110054

F.No.23/4/ Summun;: S-1/2025/LAS-VIII/Legn.// M 5 3 Dated: 21.02.2025

SUMMONS

I have the honour to inform you that the Hon'ble Lieutenant Governor has
been pleased to issue the following Order on 215t February, 2025:-

“ORDER

In exercise of the power conferred upon me by Section 6(1) of The
Government of National Capital Territory of Delhi Act, 1991 (Central Act No.1 of
1992), I, hereby summon the First Session of the Eighth Assembly of the
Legislative Assembly of National Capital Territory of Delhi to meet at Assembly

Hall, Old Secretariat, Delhi-110054 on Monday, the 24th February, 2025 at
11.00 A M.

8d/-
Vinai Kumar Saxena
Lieutenant Governor, Delhi”

I am to request you to attend the session of the Legislative Assembly
accordingly.

Yours Sincerely,

L&Lﬁﬁ‘-ﬁ*
(Ranjeet Singh)
Secretary

Hon’ble Members,
Legislative Assembly,
National Capital Territory of Delhi.



